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IN THE central ADPIINXSTRaTIV E TRIaUN iL

principal bench

NEmJ DELHI

OA 882/92

Nau Oalhi this tha 8th day of April,1997

Hon'bls Sat.Lakshmi Syaminathan, Nanber (3)
Hon'ble Shri K.nuthukumar, Marabar (a)

Shri Radha Raman,
s/o Sh,Kanhiyi Lai,
y&P.O, Baghola Tar Palual,
Oiat t, Faridabad, Haryana

(Nona for tha applicant )

l9.

Union of India and Qrs

Through tha Olractor Ganaral(yorks)
C*P«'J»D« Nirman Bhauan,
Nau Dalhi,

2* Tha Sacratary,
U.P.S.C* Dholpur House,
Nau Dalhi,

Applicant

(Nona for tha raspondanta)
, Raspondant 3

0 R D £ R (QRiL I

(Hon'bla Siat,Lak8hmi Suaminathan, Wamber (3)

Nona foE||bha parties, even on tha second call,
note that proxy counsel for tha applicant had takan an

adjournmant on tha last data of hearing i,e, 27,2,97. Evan

on that data^none had appeared on behalf of th« raspondanta
In view of tha further observations made in the order

dated 27»2,S7, this application is dismissed for default

an (j non prosecution,

n anbar ( a)
(Smt,Lakshmi Suaminathan)

nambar( 3)


